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CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH AT BANGALORE

ORIGINAL APPLICATION NO. 170/001011/2016

DATED THIS THE 05TH DAY OF JUNE, 2017

HON’BLE DR K. B SURESH….MEMBER (J)
HON’BLE SHRI. RUDHRA GANGADHARAN….. MEMBER (A) 

1. All India Association of 
Inspector Posts and Assistant
Superintendent Posts,
Karnataka.
Rep. by Shri Manjunatha Hubballi,
Secretary (A.I. A.I.P.A.S.)
Aged about 40 years,
S/o. Gadigerpu Hubballi,
Working as Asst. Superintendent,
Haveri Sub-Division,
Haveri – 581 110.
Residing at:
Siddeshwarnagar,
1st Cross, Ranebennur – 581 110.

2. Joseph Rodrigues
Aged about 43 years,
S/o. Jacob Rodrigues,
Working as Asst. Suptd. Hq.,
O/o. SSPOS,
Mangalore Postal Division,
Mangalore – 575 002.
Residing at:
503, Suvarna Deepa Apts.,
Bejoi Main Road,
Mangalore – 575 004.                                              ...Applicants

(By Advocate Shri P. Kamalesan)

Vs.

1. Union of India,
Rep. by its Secretary,
Department of Post,
Dak Bhavan,
New Delhi – 110 001.
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2. Chie Post Master General,
Karnataka Circle,
Bangalore – 560 001                                  ...Respondents
 
(By Shri. M. Rajakumar, Senior Central Government Counsel) 

ORDER (ORAL)

HON’BLE DR K.B.SURESH, MEMBER (J)

Heard. Both sides agreed and the respondents had gracefully filed a memo

indicating that the facts in this case and the facts of the case in Madras Bench are

exactly similar which culminated in Writ Petition No. 44421/2016 of the Hon'ble

High Court of Madras dated 13.03.2017 which was following the order in OA No.

1756/2016  of  the  Madras  Bench.  Therefore  we  hold  that  the  applicants  are

entitled to the extent of the same benefit to be extended to them also. Therefore

the interim order is withdrawn for doing the needful by the respondents. Therefore

the sealed cover will be opened and apparently what is required under law may

be done provided the concerned persons have passed the examination. This may

be done within four months’ time. OA is disposed of. No order as to costs.

    (RUDHRA GANGADHARAN)                           (DR K B SURESH)
                             MEMBER (A)                                           MEMBER (J)

/ksk/


